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Pta sent: 

Dt .22 .11.200 1. 

Hon'ble ShriS.Biswas,Me. ber(A) 
Hon'ble SiriSianker Raj.i, Pmber(3) 

S.. 

Nishkanta ft:i 

..vs.. 

Mr..VRao, IA& AC 
(: Riy.) 

Counsel for the Applicant ; lr.5lDiakraborty 
Counsel for the Respondents; Nr.SChowdhury 

ORDER 

y Sr I S an ker Rajug  ['iemb et(3) 

Heard the parties. A per the directions of this 

Court contained in the order in UA dt.0.3.98, 	the FA & CAO 

(Adrnfl) has been directed to treat the 4pplication as a 

representation and to dispose of the same within three months. 

2. 	Learned counsel for the applicant has filed this 

CP on the ground that willful cofltumaclOU$ disobedience of 

this court as according to him, the ord1  r has not been passed 

by the IA & CAO(Admn.). It is also stated by the learned 

counsel for the respondents that there is no post of E.A&CAG 

(Admn) and the order has been iassed for the FA&CAO(êdmn.) 
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3. in this view of the matter we f nd that the 
not 

representation hasLbeen disposd of and the respondents l
.  

are directed to dispose 611 the repreentatjon i.e. the 

application of the applicant by pass ng a detailed and 

speaking order through the ,A & CAD 4 within two  

months from today. In this 'view of he niatter.the 

CP is dipd of • fbtices are disch\erged. 
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